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woamirtoes AMBIT FINVEST PRIVATE LIMITED

Corporate Off: Kanakia Wall Street, Sth floor, & S06-510, Andher-Kura Rosd, Andheri East, Memba-400003

POSSESSHIN NOTICE

{Far Immovabde Progery)
(Undier Fube & (1) of the Securlty Inferest (Enforcement) Rules, 3002}

Whiarneas the undersagnesd being e sulhonzed afficer o Amba Finvest Private Limited Having iis registened office at Ambl House,
449, Serapall Bapal Mg, Lower Parel, Mumbal - 400 013, Caporate office 2t Kanakia Wl Street - Sth foor A S06-510, Andheri-
Kirta Road, Andhen East, Murnbai-000893 and Branch office ab Ofica - 2ND Floor, Piol Numbaer 1, DUF Indusinal Srea | Near Mok
Magar Malre Sfabon, Mod Magor, Mew Delld - 1I005, undes Securitisalion-and Recenstriclion of Financial Assals and
Enfarcament of Secunty Inferest b, 2002 (54 of 2002), and n axerciss of powers confemed under Seclion 13012] read with Rule 3
of e Security Infares| (Erfarcarmant) Rules, 2002 issued Demand Nalloe daled menbioned hereunder caling upon Thie Tollawing
TE T 5 10 Py Uit dmcain el o o e niotice D Ao me ntbomid Raeurder wilhin S0 days ram e dabe of redait of B
s notice

Th ol boweingy Doerowars Faving laibed o repay i amaund ralice & ek geodn 80 the lollowing bommowers and e amid the pulic in
gurieral hal undarsgrimd s laken passession of the properties descrbed hensn Delow iR axerciss of powers conlefmed an him
uncer sub secfon (4ol seckon 13 al befct readwsth Bule 3ol the Sacunily Inlerest [Enloeceenent) Rules, 2000

Hama of the Bamaveers! Demand Description of Immovabls Date of
Co- Borowers Motice PropertyiProparties Mortgaged Pogsession
{Guarantors & Loan Diata Typa of
Account Mumbsr Amaun Passession
111) YOGITA BANSAL 11.03.2024 *FREEHOLD RESIDENTIAL PLOT KO 133, AREA| 34 g1.2028
1 SHERHAR BANSAL Rs 7301474491 . MEASURING 100 50 YD, LAL DORA AREA AHIR

(Through Its Legal Hair {Rupess Twenty Three Lakh WADA WARD WO 01, TEHSIL BMLABGARH| Physical
Davesh Bansal) Tu.t&rq.- Cine Thowsand Faur FARIDABAD HARYANA - 121004, BOUNDARIES ':;IF Passassion
3 DEVESH BAMEAL Hundred Saverty Faur And THE SAID PROPERTY.- EAST. PLOT OF MR. VED

Lan MNos. Farty Nine Paisa Oréy) PRAKAZH WEST. PLOT OF ViJAY KLMAR NORTH
HOBGOO0NONTT 256 As On - 75.07 2004 GALL SOUTH: PLOT OF DaLLATRAM®

Tha bamewer im particular and the pubdc in genaral ara haraby cavtioned nod 1o deaf with the prapary and ary dealings with the
prapecty will be subject botha Changa of Amiit Finwest Private Limited far an amount mertionad hersin abova and interess tharaon,

Tha borrowar s athantion i imvlad Lo provisians al sub-section |B] of saclion 13 of the Ac4, In respecd of ima available, to redagm the
sacurad a55els o

futhonsed Officer
&mbit Finvest Private Limited |

Placs | Fanidabad (Hanyana)
Daba: OLOA20E5

PIRAMAL CAPITAL AND HOUSING FINANCE LTD

CIN: LES210MH1984PLCO32639

Registered Office: Unit Mo.-601 Gth Floar, Firemal Amiti Building, Firamal Agastya Carparate Park,
Kamani Junchian, Opp. Fire Station, LB Marg, Kuria (wesl), Mumba400070 -T +31 22 3802 400

Branch Office: Plot No-6, Block A | Seclor-Z, Moida, U_P-201 301
Contact Person: 1. Nikki Kumar: - 9650606340 2. Panka] Kashyap - 9136178689 3. Rohan Sawanb: - 9833143013

E-Auction Sale Motlce — Fresh Sale

Piramal

Capital & Housing Finance

Pursusnt io faking possessan of the securad sasel mantioned hereundar by the Authorized Officer of Piramal Capital & Housing Finance Limied
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 for the recowery of amounl
due from borrowen's, offers are invited by the undersigned for purchase of immovabde propeny, as descrbed hereunder, which is in the possassion,
on*As s Where s Basis’, "As ls What |s Basis” and "Whatewver bs There Is Basis', Farticulars of which are geen balow:

Loan Code / Branch Demand Notice Earnest Outstanding
| Borrower(s Date and Property Reserye MMEE i
I Co-Barrowerls)! Amount Address _final Price  |Deposit (EMDI|  104.02-2025)
Guarantor(s {10% of RP}
Loan Code No.; D 25-07-2024, R, 16043527 | All The piece gnd Pargedof | Hs. Rz, 184000 Rs. 1707773,
MOODMETE & (B, Sixteen lakh Four the Proparty havingan | 18400001, | (Rs. Onalakh | (Rs. Sevenieen lakh
HLSADOOM922 Thousand Thres Hundred. | extent - Prop Pl Mo -4 {Rs. Eighty Four  |Seven Thousand Seven |
| Gurugram - MG Read | Ninety Twa Only) & Dt 25-07- | Khasta Mo 850 Min2nd | Eighlesn Thousand | Hundred Soventy Two
| {Branch), SWATI LAMBA] 2024, Rs B44658-, (Rs. Eight |  Floor Prop Pyl Noe-4, | lakh Forly Cnly) Only} & Rs. B0G00-,
[ Barrontes], Amnt Fal lakh Forty Four Thausand Milkant Apariment Lal | Thousard (R5. Nine lskh Six
L Sirﬂh (Eninr_rfhﬁr 1] ._Elgl'_ulr__HmdrEd F'r;l'rr_,' Fiinf I:Inl_:,;: ‘I_:}nr‘a, Yiliage Eilf:ari 11|Z|I'.I-E-=i ".','In:,':- | TI'II!LISqEII'H‘.- Nll'r.;‘. D1]|!|I'I 1
DATE OF E-AUCTION: 07-03-2025, FROM 11.00 &M, TO 1,00 PM [WITH UNLIMITED EXTENSION OF 5 MINUTES EACH], LAST DATE OF

SUBMISSION OF BID: 06-03-2025 BEFORE 400 P M,
For detailed termsand conditions of the Sele, pleass refer fo the Bnk provided @ vwww piremat@nance comis-Auclion:ktml or emai us on
piramal sucton@pramal com
STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER/GUARANTOR | MORTGAGOR
Th abave mentioned BormowenGugrantor are heraby noticed o pay the sum as meanfoned n saction 13402 nofca in ful with aocned inderest il date belore

T dale of aucton. falng which prapary wdl ba suchionedisold and balance dues farm sl ba recovened with infergst and cost rom bormowesiquaraniar.

Date ; 05.02.2025 | Place: Delhl Sdi- (Autharised Officer), Plramal Capital & Housing Finance Limifed

JM Financial Asset Reconstruction Company Limited

Corporate identify Number : UGT130MHZ00TPLCT4287
Registered Office Address : Tth Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi
Mumbal 400025, T; +91 Z2 6630 3030 F: #3171 22 6630 3223 www. Jmfinancialarc.com

| DEMAND NOTICE

Undar Saction 132) of he Securilization And Reconstructian of Firancal Assats And Enforcermant O Secunty Interest Act, 2002 read with Ruda 3
(1} of ihe Secunty Interast {Enforcement) Rules, 302, The Piramal Capital and Housing Finacne Ltd (fomery known a3 Dewan Housing and
fingnce corporabon Lid) have  assignad & pool of Loan {including b=low menlicned Loans) logather with underlying sacurity mberest crealed
thesrefar-along with all the rghts, fite and interest thereon urder Section 5 (1) (2] of the Secuntsation ard Reconstruction of Financial Assets and
Enforcement of Sequnly InferastAct 2002 " SARFAESIACT | vide an assignment agreement dated March 29, 2023 ("the Assignment Agresment”)
ine favour of JMFARC (JM) (hared reflerad as Assingee). The undersigned = te Sulborisad Offcer of (M} assigrea. Under Sacurilisation And
Reconstruction OF Finencial Assets And Enforcement of Sacirity Interest Act, 2002 (ihe said Act), In exercize of powers:confermed under Section
13012} of the said Acl read with Rule 3 of the Security Intarest (Enfarcameant) Rules, 2002, the Autharised Officer has issued Demand Nolicas undar
Section 1302} of the sakd Act, caling upon fhe follewing Borrowars) (the "said Borrower(s)™), 1o repay the amownts mentiored in the respeciive
Demand Molicels) issued o them that are also'given below, In connection with above, Nrofice is hersby given, onca again, io the said Bormower(s)
[0 pay to JK, within 80 days lrom the publcation of this Notce, (he amounts indicabed berain bekow, togather with furiber inberest as Satalled in the
said Dermand Motice(s), from the gateds} mentioned below 8l the dade of payment and'or realzation. payable under the loan sgreement read with
olher documentshwrilings, il any, execulad by the sad Bomrowerls). &5 securly for due repayment of tha loan, the following assels have baan
morigaged o JM by the said Borower{s) respactively

Name of the Borrower(s) | Demand Notice Date and

Guarantor(s) Amount with NPA date

(LG Mo, 11800001564, Maoida Seclor- 24072035,
2 Branch) J NG Conslrucion P Rs. 14,7625 694/
Lid. {Through fts director Mr.| {Ripess Foureen Crone
Jitondra Taneja) (Borrowar),| Seventy Six Lakh Twanty

IJM FINANCIAL

Description of secured asset
(immovable property)

Praperty Beanng Mo, G-126 (Fiot MNo. 123, Block G), Measuring Area OF 187
50. MirsApprox, LE: 216 3q, Yds. Consisbing According To Sie And With Roof |/
Terrace Righis, Along With Rights To Construct Up To Last Permissible Starey
Situatad In The Layout Plan Of ‘Preat Nagar Co-Cparatlva House Buliding
Chandra Prakesh, Jiendra Tansa Five Thousand Six Socety Lid, Colory Known Az Presi Vikar, Defi — 92, Bounded Az Easi-30°
MNanak Chand {Co-Bomawars) Hundred Minety Four Only) [Wide Boad; Waest-Piat Mo. 129; Nordh-30"Wide Road; South-15 Sénvice Lana
I the zaid Borrowsrs shall fa8 to make payment io MW as aforesaid, JM shad procesd against the above securad assabs undar Seclion 13(4) of tha
Acland the applicable Rules, entrely atithe risks of the sand Barrowers as 10 the costs and consequances. The said Borrowers ane prehibiled undar
the Act froem fransfering the aforesaid assels, whether by wav-of sale, lease or otherwise without the prior writien consent of 8. Any person who
confrevenes orabets conbravention of the provisions of the seid Act or Rules made there under, shall be iable for imprisonmeant andlor penalty &
provaided undar tha Al

Dafe : 05.02.2025 Sdi- (Authorisaed Officer)
Place : Delhi JM Financial Asset Reconstruction Company Limited, acting in its capacity as trustee of Aranya = Trusl.
PIRAMAL CAPITAL & HOUSING FINANCE LTD.
l Pira ITIﬂ| GINLEST10MHTIB4PLCIZ 2639

Registered Office; Lini Ma-801, Gth Floar, Piramal &mili Building, Biramal Agastya Corporate Park,

Kamani Juncion, Opp. Fire Siation, LBS Barg, Kurla (West), Mumbai-400070 - T +91 22 3802 400
Branch Office: Plol Mo-6, Block A, Sector-2, Moida, U.P-201 501

Contact Parson: 1. Nikki Kumar: - 96506062340 2. Pankaj Kashyap - 9136178663 1. Rohan Sawanl - BE33143012

E-Auction Sale Notice — Subsequent Sale

Fursuan! o faking possassion of the secured assat mentioned heraundar by the Auihonzed Cficer of Firamal Capital & Housng Finence Limiled
under fia Securitization and Reconstruction of Financial Assets and Enforcemant of Security Intarest Act, 2002 for the recovery of amouwnt
du frarm borrowe's, offers ara invitad by he undersigrad Tor purchasa of immavable propay, a3 describad herundar, Which i in the possession
on Az |z Where s Basiz', "As Is Whatls Bazls' and ‘Whatever s There |s Basis’, Particulars of which.ama given below:

Copital & Housing Finonce

Loan Code | Branch | Demand Eamest Money| Outstanding
WM Motice Date and Property Addrass final w Deposit (EMD)|  Amount
ugranions| Amount (1% of RP) | (0-02-2025) |
Loan Code Mo Dt 14-06-2021,  |A0 Tha peca and Paroot of the Property kaneng an) Rs. 17658001, | Rs. 176580, | Rs. 3EAG064-,
(5000014402, Rg 2313861, exient - Propesty Mo, Rz-118, Thid Floor| {Rs.Sevenieen| (Rs. One iakh | (Rs, Thirty Eight
Delhi - Pitampura | (Rs.Tweanly Threa lakh |Khasm Mo, 419, Kalssh Pur, Vilage Masir Pur | lakh Sixty Five | Savenly Sn | lakh Forly So
(Branch), Radhey Thiresn Thousand. | pojam Vifage Nasir Pur, Palam Mew Dalhi Thousand Thousand | Thousand Ning
Shyam {Bormawear), Fow Hmdre-:ilEim:,- Ny Dl Dbl - 110045 Boundaries A= Mo Eighl Hurllrjre:l Five Hungned | Hundred Sixty
Rekha Singh One Onlf)  |oi5ii 20 t wide Soulh - Portion of piot East:|  Cnv) | Eighty Only) | - Foue Gnly)
{Co-Birrowar 1) Propary of oiher Wast Propasty of other
Loan Cade Na.. Dt 17-0B-2023 All Ther piece ard Farcal of the Propedty| Re. 33300000, | B, 3330000, | Rs. 4BRG040/-,
MO0E043, Dedni Rs. 3044504 43, |having an extent - House No 267 3ed Floor| [Rs. Thety  [(Rs, Three |aich | (Ris. Forty Eight
(Branch), Amit Kumar | (Rs. Thirty Mine laxh [ pchalla Ram Nagar Ghaziabad 201001 Thrae laikh hirly Thraa | lakh Esghby Six
Sharma (Barrower), | Forly Four Thousand Thirty Thowsend | Thousand Forty
Five Hundred Ninaky Thousand Cnly Only)
Faur Cnly and Forty inly)
Three Peise)
DATE OF E-AUCTION: 20-02-2035, FROM 11,00 A.M. TO 1,00 P.M (WITH UNLIWITED EXTENSION OF 5 MINUTES EACH). LAST DATE OF

SUBMISSION OF BID: 18-02-2025, BEFORE 4.00 F.M.
For deladad lerms end condibans of the Sak. please raler o tha link provided in ware piramatinance comde-Auctan.biml or email us on
pramal.avclon@pirarmal com

STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWERIGUARANTOR | MORTGAGOR
The above mentioned Borrgwer'Gugrantor &re heraby noticed fo pay the sum a5 menfioned in section T3(2) nobice in full with accrued ierest il
date before the date of auchion, failing which property will be awclionsdiscld and balence dues if ary will be recowersd wilh interes! and cost from

IR Sd- (Authorised Oficer)
Date : 05.02.2025 | Placa ; Dalhi Piramal Capital & Housing Finance Limited

EUERE] w deh @%@ Indian Overseas Bank

“FORM ND. INC-25A™
Adwertisemant o B2 publiEhed in the
newspaper for conversion of public company
irto Privabe Company
Before the Reglonal Director, Minlstry of
Corporate Affairs Morthern Region
I thie meatter of Comganies Act, 2013, section
al Camparias &l 2013 and Rule 41 of tha
Camaanies (ncomosalion) Rulés, 2014
AMD
In e miakles of
AMEJA CONSTRUCTIONS {INDMA) LIMITED
hanting ils registared cffice at 4-122 FF Janak
Puri. South West Dafhi, Celbe-110058, India, [N

apalicand
Ratice 15 heraby given 1o fhe general putlic thaf
the company ig infending to maka an apolication
1o the Fegional Dirgctor under sectan 14 of the
Companes Act 2113 read with afarasaid rules
ardl is dessirous of comvarling inba a Privala Limsted
Company In 1emms ol the Special Rasolutions
passed al an Exta Drdinary Gararal Maeting hald
Of 157 Moy, 2025 10 eralda b company 1o
give efiecl fo such comyersaan
Any parson whase intarest is likaly to be affeciad
by propased changefatalus of the company may
daliver or cause ta be dalivered ar sand by
regsiered post of his ohjection supparted by an
affidavit sisling the nature of his inlerest and
grounds of oppesition (o the Regionat Diegior
B-2“Wing, 2nd Floor, Pt. Desndayal Antyodaya
Bhawan, CGO Camplex, New Delkl-110003
wishin 14 days from the date of publicatan of this
nolice with a copy 1o the apphcant comgany alits
reratered office a1 he addness menlioned belos
A-112 FF Janak Puri, South Wast Delhi, Deki-
110058, India,
For Angja Canstructions (Indial Limited

Sdk-

{Gagan Jyot Singh Anea)

Caled & 05022025 Carachar
Plaza ; Wew Defhi DIk - Q2545745

Advertisemant to be published in Newspapar

far the change in Registered Office of the
LLP from ocne state to another

Before the Cenfral Government Morthern
Region Bench, Deihi
In the matter af section 13 of the Limited
Liability Partnarship &ct, 2008
AND
It matier of TagAkang Advisors LLP having
s Registered Office a8 Shiv Ktir 101, Enshan
Kunj, Laomi Magar, Dalhi - 1900082

halice is femaby given 1o General Pubke (hat tha
LLP pregoses to make the application fo the
Cantral Govefnmanl undar saction 13 of tha
Limited Liabisty Parinership Act, 2008, seeking
cenfirmation of altzration of LLP Agreamanl in
1erm of the resolution passed at Vimual Maeting
af hald en Friday, January 31, 2025 1o enabéa
g LLF b0 change its Registared Olfce om
“tha Katonal Capita Temitary of Delhi® fa “tha
State of Kamnataka®

Ay PECEHN WhOSE Nlenest & Hkely o -be aflecied
by the propased change, may defvar esther on
MCA postal (www . maagov.ing by Mling Investar
compdaing fonm ar cawsa o e deliver ar sand by
regeilered post of Maiber obpachons supporied
by an affida siating the nature of hs/her inferes!
and ground of oppasition to the Regisnal
Director 3 the Address B-2 WING, 2nd FLOOR,
PARYAVARAN BHAWAN, CGO COMPLEX, NEW
DELHI - 11003, within 14 Days of date of
publicatian of this notice with a copy ta the
apphcant LLP &l it regestared allice &l e addraess
menfioned betaw: ADDRESS OF REGISTERED
OFFICE: Shiv ®utir 101, Enishan Kunj, Laxml
Wager, Delfi - 110082
For and an behalf of applicant
Co-
Ashwani Gupta

Designated Pariner
DPIM: 08474013

Form No. INC-26
[Pursuant to Rule 30 the Companies (Incorporation)
Rules, 2014]

Advertisement to be published in the newspaper for change
of registered office of the Company from one state to another
Before the Central Government Regional Director, Northern Regionf
B-2 Wing, 2nd Floor, Pt. Deendayal Antyodaya Bhawan, CGO

Complex, New Delhi -110003
In the matter of sub-section (4) of Section 13 of the
Companies Act, 2013 and clause (a) of sub rule (5) of Rule
30 of the Companies (Incorporation) Rules, 2014
AND
In the matter of MONEYBALL DEVELOPERS PRIVATE LIMITED,
CIN- U70100DL2012PTC234206 having its registered office at
130 C, PKT - A MAYUR VIHAR PH-II, EAST DELHI, EAST
DELHI, EAST DELHI, DELHI, INDIA, 110091.

............... Petitioner

Notice is hereby given to the General Public that the Company
proposes to make application to the Central Government under
Section 13 of the Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of the Company
in terms of the Special Resolution passed at the Extra-ordinary
General Meeting held on Tuesday, 26th day of November, 2024
to enable the Company to change its registered office from
“NCT of Delhi” to the “State of Haryana.” Any person whose
interest is likely to be affected by the proposed change of the
registered office of the Company may deliver either on the MCA
- 21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/
her objections supported by an affidavit stating the nature of
his/ her interest and grounds of opposition to the Regional
Director, Northern Region, at B-2 Wing, 2nd Floor, Pt.
Deendayal Antyodaya Bhawan, CGO Complex, New Delhi -
110003 within fourteen days from the date of publication of this
notice with a copy of the applicant company at its registered
office atthe address mentioned below:

MONEYBALL DEVELOPERS PRIVATE LIMITED

Regd. Office: 130 C, PKT - A MAYUR VIHAR PH-II, EAST
DELHI, EAST DELHI, EAST DELHI, DELHI, INDIA, 110091.
For and on behalf of

MONEYBALL DEVELOPERS PRIVATE LIMITED

SHUBHENDU ASHUTOSH MISHRA (Director)
(DIN-05242116)

AJIT AGNIHOTRI (Director)

(DIN-05268918)

MAYANK SHARMA (Director)
(DIN-08402142)

Date: 3rd February 2025 Place: Delhi

NORTHERN RAILWAY

INVITATION OF TENDERS THROUGH

E-PROCUREMENT SYSTEM

Tender Motice Mo, 94 /2024-2025

supply ol the Falleasing ibems-

Frincipal Chisf Materials Manager, Morthern Raikway, Mew Dealhi- 110001, for and on
b=half of tha President of India; invites e-lenders through e-procurament system for

Date : 04.02.2025

5, |Tender | Brief Description Qty. Clasing

H.|No, Date

018241073 COMTINUDUS PAPER COMPUTER, 75 REAM 2T .02 25
STATIONERY

0220251053 LOCO SIDE BUFFER (RUBBER SPRIMNG TYFE)| 383 NOS |06.03.25

2. Mo Marnual offer will Do antertined

89/25

SERVING CUSTOMERS WITH A SMILE

MOTE -1. Vendors may visit the IREPS websile (e, www.ireps.gov.in for delails.

ENEE

Form No. INC-26

[Pursuant to Rule 30 the Companies (Incorporation)
Rules, 2014]
Advertisement to be published in the newspaper for change
of registered office of the Company from one state to another

Before the Central Government Regional Director, Northern Region

B-2 Wing, 2nd Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi -110003
In the matter of sub-section (4) of Section 13 of the
Companies Act, 2013 and clause (a) of sub rule
(5) of Rule 30 of the Companies (Incorporation) Rules, 2014
AND

In the matter of PRANAV INFRA & TRADE VENTURES PVT.LTD.
CIN- U51909DL2012PTC235533 having its registered office
at 130 G, PKT - A MAYUR VIHAR PH-II, EAST DELHI,
EAST DELHI, EAST DELHI, DELHI, INDIA, 110091.

............... Petitioner

Notice is hereby given to the General Public that the Company
proposes to make application to the Central Government under
Section 13 of the Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of the Company in
terms of the Special Resolution passed at the Extra-ordinary
General Meeting held on Tuesday, 26th day of November, 2024
to enable the Company to change its registered office from “NCT
of Delhi” to the “State of Haryana.” Any person whose interest
is likely to be affected by the proposed change of the registered
office of the Company may deliver either on the MCA - 21 portal
(www.mca.gov.in) by filing investor complaint form or cause
to be delivered or send by registered post of his/ her objections
supported by an affidavit stating the nature of his/ her interest
and grounds of opposition to the Regional Director, Northern
Region, at B-2 Wing, 2nd Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi -110003 within fourteen
days from the date of publication of this notice with a copy of the
applicant company at its registered office at the address
mentioned below:

PRANAV INFRA & TRADE VENTURES PRIVATE LIMITED
Regd. Office: 130 C, PKT - A MAYUR VIHAR PH-II, EAST
DELHI, EAST DELHI, EAST DELHI, DELHI, INDIA, 110091.

For and on behalf of

PRANAV INFRA & TRADE VENTURES PRIVATE LIMITED
SHUBHENDU ASHUTOSH MISHRA (Director)
(DIN-05242116)

AJIT AGNIHOTRI (Director)

(DIN-05268918

MAYANK SHARMA (Director)

(DIN-08402142)

Date: 3rd February 2025 Place: Delhi

SFORM NO. URC-2
Aclvartepme gvirg rofop aboul negsiralion under
Part | af Chapter 3] of fia Comparses ad, 2042
{Fursuant to saction 374k} of the Companes
Ack, 20713 and male 47} of b Companiasg
{Authomzad to Register) Hules, 2014]

i Molice is hesshy given thal n pursuance of
sub-sacton (2) of setlion 366 of the Gompanies
Aok 2013, an application is proposed b ba
miade after Miesn days hereal bul befare the
exfiry of hirly days herainaftar 1o the Ragstar
of Compenies, MGT of Dialhi and Haryana and
to Registrar of Companies, Cantral Registralion
Centra [CRC), that "5V INFRA MANAGEMENT
SOLUTIONS LLP°, a Limiled LiaBilily
Farlrarship, may be registerad undar Past | of
Chapier K31 of the Companses Act 5013, as a
company limiled by shares

2. Tha Principal abjacts of tha company ere as

fallgwa,

“To undedake infrasirucliure o development

work in Gnd particifar remedistion aclivities and

pifear wiaste manipament Sefhdeq

A capy af the drafl memorandem and arlicles

ol assocalon of the prapased campany may

bea inspecied af the affice al “34, Babar Lane,

Bergad Market, New Deinl, Delki-110001°

4, Mok = baraby givan that any person abmcling
ba this epplicaticn may communicate their
oijection I ownting S the Begistrar at Central
Raegislration Cenlre [GRG), hdian Instibabes of
Corporaie Affairs, Plot No. 6.7 8, Sector &, IMT
Manesar, Destriet Gisngaon, Harvang-1320460,
wilhin lwenly-gne days frem the dala of
publicaticn of this nofice, with-a copy o tha
company a1 15 registared office.

Mama (5] of Applicant

For & on Behalf of

SV INFRA MANAGEMENT SOLUTHONS LLP
Sd- Sd-

Manish Agarwal Biddharth Agarwal

[Dresignated Partner) [Designated Partner)

Dated : 03.02.2025

Tl

THE
BIGGEST
GCAPITAL

ONE CGAN
POSSESS

“"IMPORTANT"™

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

(“FORM NO. INC-Z26" |
[Fursiant to rule 30 the Companies
{Incorporation) Rules, 2014]

Adveriisemant fo be published n the
newwspaper for change of registered office
of the company fram one state ta apother

Eefore the Central Governmant
The Regional Director, Noethem Region, Mew Delhi
Ir fhsa matler of sub-section (4] of Section 13
of Companigs Act, 2013, ard clause (&) of
sub-rula (5 of rule 30 of tba Companies
ilcarparation) Rules, 2014
AkD
in fha mallar.of

W5, J J GRAPHICS PRIVATE LINITED

[CIN KO : UZZ21IDL2005FTCAI3R08T)
henimg nagistered office al 56694, 5(F, Kh. No-
305/212 & 288/710 School Block, Shekarpur
Dlhi-1t0082
Applicanl
Nolice is henaby gnéan ta the Ganers! Public that
tha Company proposes io make appécalion io
{her Candral Gesarmment under Seclion 13 af the
Companies Act, 2013 seeking conlismmalion af
albaration af ke Memorandum af Association af
I Cpmpany In lemms ol by Specal Resalutar
passed af the Exira Ordinary General Meellrﬂ
neld on Thursday, 28" day of December, 702
io enahle the Com ary o change 113 Begislenad
affice from The Matlonal Capltal Terrltory of
Dalhi™ to "The State of Uitar Pradesh”

Ay parsin whase inbarest 15 likeh' 1o ba alfectad
by Ie propoged change of the Registzred Office
al Ihe Company may delives aither on the MCA-
21 portal (www.mea,gov.in} by filing investor
camplalint form or cause o be debvered o sand
oy Rapaiarad Poshof hisher olgeclions Suppomad
ny an affidavi stating the nalure of hisihar nkamas)
and grounds of oppositlon ta the Regiona
Darecior, Medhbem Baglon &t ihe address 8.9
Wing, 20t Flaar, Pt, Desndayal Anlyodaya
Bhawan, CG0 C-:-rnl:-lex. Mew DEiI‘.i-15':E{I 3,
within Fourtesn days fram the date of publicatan
af this natice with a copy ba the .ﬂ.Epl.-:anthmpar*,'
at iis Registarad Offica at tha addrass mentianad
Dalow:

5-6694, 5IF, Kh.Mo-305292 & 2987210
School Block, Shakarpur, Dalhi-110082

For and on behalf of the Applicant
For [ J Graphics Privete I.trnlstg
Mr. Sarwan Jain

Dated | 06022025 (DIN G0011258)

(TN M.K. EXIM (INDIA) LIMITED
= G LEFMOR M SEoRL 00T
Regsierad Cifoa: G-1/150, Garmend Zang, EPLR,
Sapura, Tonk Rosd, Jalpur 300000 Fexasinan
Phana; +81-141-3037501, E-mal: missuimilgmal om
WearSi: wrmrthesimoon
MNotice for Board Meeting
NOTICE & hereby given pursuant to the
Regulation 29 of the Securities and
Exchange Board of India (Listing Obligations
and Disclosures Requirementis)
Regulations, 2015 (LODR), that & meeling of
lhe Board of Directorsof MK, EXIR (INDIAS
LIMITED Is scheduléd lo ba held an
Wednesday, 12th February, 2025at Linit No
235, SB-Sanjay Budding, Mitial Industrial
Estale, Mumbal, Maharashira-300059, infer
alia bo consider and approve the Un-audited
slandafone Financial Resulis of the
Company for the Grsarier and Mine Manih
ended 31'st December,2024 and other
matlars as par agenda.
The abowve nofice can be accessed al the
Company's -wabsite waw.mkasin.oom as
wall as the B3E website wiwnw bseindia.com
For M. K E;Igiu!lrlm!la] Limited
MURLI WADHUMAL DIALANI

Place: Jaipiar WHOLE TIME DIRECTOR

Diabe: 04.02.2025 [N D826TH2E

Place : Mew Delhi Director

KNOWLEDGE

S FINANCIAL EXPRESS

Freocl T Lesord

Regional Office : 595, Malik Chowk,

Indra Nagar, Dehradun,Uttarakhand-248001

E-AUCTION (SALE NOTICE) FOR SALE OF IMMOVABLE/MOVABLE ASSETS “APPENDIX- IV-A [See proviso to Rule 8 (6)]

E-Auction Sale Notice for Sale of Movable & Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 Read with Proviso to
Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the Borrower (s) Mortgagor(s), Guarantor (s) & Director(s) Legal heirs
that the below described Hypothecation Movable property mortgaged/charged to the Secured Creditor, the Symbolic possession of which has been taken by the Authorised Officer of Indian
Overseas Bank Secured Creditor, will be sold on "AS IS WHERE IS", "AS IS WHAT IS", AND "WHATEVER THERE IS" on mentioned below date of sale for recovery of mentioned below amount &
future interest and other charges due to the Indian Overseas Bank (Secured Creditor) mentioned below Borrower (s) Mortgagor(s), Guarantor (s) & Director(s) Legal heirs. The Reserve Price and
Earnest Money depositamount is mentioned below. The Sale will be done by the undersigned through e-auction platform provided at the : https://ebkray.in.

S. Name of the Branch & Name & Address of

No. Borrowers /Mortgagors/ Guarantors Movable Assets

Description of the Immovable/

Outstanding
Amount

Date and Time of e-Auction &

Type of Possession

Alc, IFSC Code for

Bid Submission B_ollfl-M-D.
1 ncrease
& Name of the Alc orea

Reserve Price

1.1 Branch : Vikas Nagar, (2502)

Borrower : 1. Mohd. Naim Khan S/o Shamshad
Ali Khan, R/o- Village Dharmawala, Post Office,
Dharmawala, Vikas Nagar Uttarakhand - 248142, 2.
All surviving legal heirs late Mrs. Shajiya Khan W/o
Mohd. Naim Khan, R/o-Village Dharmawala, Post
Office, Dharmawala, Vikas Nagar Uttarakhand -
248142

Equitable Mortgage by deposit of title deed of
Residential Property bearing Khatuni Khata No.166
Khasra No.263ka Min area 231.60 Sq. Mtr. or 2492.00
Sqg. feet Situated at Mauza Dharmawala, Pargana
Pachwadoon, Tehsil Vikas Nagar District- Dehradun,

Uttarakhand. Property in Name of Naim Khan & Shajiya Khan. Boundaries as per sale deed/registry: East-16 feet wide
roadside (side measuring 44feet), West- Land of Seller (side measuring 45feet, North- 12 feet wide passage (side
measuring 56 feet), South-Land of Seller side (Measuring 56 feet).
Equitable Mortgage ofimmovable Property owned by Md. Naim Khan & Shajiya Khan.

Rs. 21,07,762/-
As on 26.09.2024
+ further interest
from 27.09.2024

From 11:00 AM to 01:00 PM with
Auto extension of time by 10 minutes
if the bid is placed in the last minutes

19.02.2025

Symbolic Possesion

A/c No. 25020113035001
IFSC Code:IOBA00002502
Sarfasi Sale Parking A/c
Vikas Nagar Branch, EMD
Start Date 05.02.2025/
Last Date 19.02.2025

Rs. 29,60,000/-

Rs. 2,96,000/-

Rs. 25,000/-

Encumbrance Not Known to the Bank, Outstanding dues as Applicable of Local, Self, Government (Property Tax, Water Sewarage, Electricity Bill etc.)
HasTo Be Inquired by auction purehasor at it’s on responsbility befor taking part in auction

Inspection of Property Till Date- 18.02.2025 Till 04:00 PM onwards, Contact No.- 9760215907

For further details regarding inspection of property / e-auction, the intending bidders may contact Branch Manager, Indian Overseas Bank, during office hours, Date 18.02.2025 Till 04:00 PM onwards or the Bank"s

approved service provider ebkray having Registered Unit 1, 3rd Floor, VIOS Commercial Tower, Near Wadala Truck Terminal, Wadala East, Mumbai-400 037 (contact Phone & Toll-free Numbers +91 8291220220)

email id support.ebkray@psballiance.com, Operation Time of help desk: 08:00 AM to 08:00 PM Bidders/Purchasers are required to participate in e-auction process at e-auction Service Provider's websitehttps

:https://ebkray.in. Known Encumbrance to the best of our Knowledge, Outstanding dues as Applicable of Local, Self, Government (Property Tax, Water Sewarage, Electricity Bill etc.),
For Term and Conditions please visit (Web Portal) https://ebkray.in or www.iob.in

Date: 04.02.2025

Authorized Officer, Indian Overseas Bank

financialexp.epaprin

Bafore the Central Governmant
Horthern Reglon
fn the matter of sub-sedtion (4) of Saclion 13
of Companies &cl, 2013 and clause {a) of
sub-rule [5) of rale 30 af the Companias
(Incorporation) Rukes, 2014
ARKD
IN THE MATTER OF

VISIONAIZE TECHNOLDGIES
PRIVATE LIMITED,

HANING TS REGISTERED OFFICE AT
F NO-2042-PKT-2/3-D-2 VASANT KUNJ,
SOUTH DELHI, INDIA -110070

.. PETITHONER

Miolice is haraby given 1o tha General Pubbc thal
the Compary proposas b makea apphcalion Lo
the Camiral Governmen under Section 13 of the
Companies Act, 2013 seeking confirmation of
alteratian of the Memorandum-of Assaciation of
ihe Comgpany in tarms: of the special rasoition
peaszad at tha Exira Crdingry Ganaral Mesling
held on 3" February 2025 {0 enabla the
company ko changs its Ragistanad Offica from the
“National Capital Territory of Delhi® to
"State of Telangana®.
Any person whise mlerest & kel 1o e affecled
by the: proposed change of the registerad affice of
fhe company may deliver either an the MCA-H
poral (wwwmcagovin) by filing investor
complaint form arcavsa %o e delivered ar sand
by registered post of histher abjaclions suaporied
By an-alfidavil staling the nature of hisbwr
mleres and grounds ol oppositian 1o lhe
Fegional Direcioe 38 the address; B-2 Wing, 2nd
Floor Paryavaran Bhawan CGO Complex,
New Defhi- 110003, within fourtesn days of the
date af publication of this ratice with & copy i the
applicant compeny at #s registered offica at the
atddrass mentioned hersin sbowa;
Far and on behall of ha
VISIOMAIZE TECHNOLOGIES
PRIVATE LIMITED
{BHUPTA HITESH)
DIRECTOR
DIM: D9585320

Date 03,02 2025
Place | Maw Dalhi

PUBLIC NOTICE

BEFORE THE CENTRAL
GOVERNMENT, REGISTRAR OF
COMPANIES, DELHI & HARYANA
Advertisement for change of registered office
of the LLP from one state to another
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009
AND
In the matter of
NEWWA TECHNO PLAAST LLP
(LLPIN: AAM-3084)
having its Registered Office at
PLOT NO. 42, FRONT PORTION, GROUND
FLOOR, BLK Gl LAWRENCE ROAD
INDUSTRIAL AREA, DELHI-110035

........... Applicant / Petitioner LLP

Notice is hereby given to the general public
that NEWWA TECHNO PLAAST LLP
proposes to make a petition to Registrar of
Companies, Delhi & Haryana under section
13 (3) of the Limited Liability Partnership Act,
2008 seeking permission to change its
Registered office from "National Capital
Territory of Delhi” to the "State of
Haryana".

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver either
on MCA-21 Portal on (www.mca.gov.in) by
filling investor complaint form or cause to be
delivered or send by registered post of his /
her objections supported by an affidavit
stating the his/her interest and grounds of
oppositions to the Registrar of Companies,
Delhi & Haryana at 4th Floor, IFCI Tower,
61, Nehru Place, New Delhi - 110019 within
Twenty One (21) days from the date of
publications of this notice with a copy to the
petitioner LLP at its Registered Office at the
address mentioned below :-

PLOT NO. 42, FRONT PORTION, GROUND
FLOOR, BLK GI LAWRENCE ROAD
INDUSTRIAL AREA, DELHI-110035

For & On Behalf of the Applicant
NEWWA TECHNO PLAAST LLP
Sd/-

VIKAS KANSAL

Designated Partner

DPIN: 01139697

Date : 04.02.2025 | Place : Delhi

New Delhi

Coventry Colo-Matic (Haryana) Ltd
Registered Office: 871h Km Shone,
NH 8, Delhi Jaipur Road, Village Salawas,
Sangwari, Dist Rewari 123401 (Haryana)

NOTICE

NOTICE iz hereby given that a Mealing of
Board of Dweclors of tha Company wil be
hekd on Wednesday 12th Febrary 2025 at
12,30 pom. at BTth Km Stone, NH 8, Delhi
Jaipur Road, Village Salewas, Sangwar,
sl Rewan 123401 (Haryana) o, inter-alia,
consider and approve the Un-audited
Financial Results of the Company for the

third quarterended on Decembser 37, 2024
For and on behalf of the
Board of Directors
adi-
R M Bafna
Managing Director

Place : Rewar
Date : 04.02.2025

"Form No. INC-25A"
Advertisement to be published in the
newspaper for Conversion of Public

Company into a Private Company

Before the Regional Director, Ministry of
Corporate Affairs, Northern Region,
New Delhi
In the matter of the Section 14 of the Companies
Act, 2013 and Rule 41 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
RONRD INFOCOM LIMITED
(CIN: U72200DL2005PLC136705)
having its Registered Office at
H-19, Udyog Nagar, Main Rohtak Road,
New Delhi -110041

NOTICE is hereby given to the General Public
that the company is intending to make an
application to the Central Government under
section 14 of the Companies Act, 2013 read
with aforesaid rules and is desirous of
Converting itself into a Private Limited
company in terms of the special resolution
passed atthe Extra Ordinary General Meeting
held on 03 February, 2025 to enable the
company to give effect for such conversion.
Any person whose interest is likely to be
affected by the proposed change / status of
the company, may deliver or cause to be
delivered or send by registered post of his
objections supported by an affidavit stating the
nature of his / her interest and grounds of
opposition to the  Regional Director,
Northern Region, Ministry of Corporate
Affairs, B-2 Wing, 2nd Floor, Pt. Deendayal
Antyodaya Bhawan, CGO Complex, New
Delhi-110003 within Fourteen days from the
date of publication of this notice with a copy to
the applicant company at its Registered Office
address mentioned below :-
H-19, Udyog Nagar, Main Rohtak Road,
New Delhi -110041
For & on behalf of
RONRD INFOCOM LIMITED
Sd/-
DEEPANSHU GUPTA
(Director)
DIN : 02980735

Date : 05.02.2025
Place : New Delhi

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
EDUGAON EDUCATION AND
INNOVATION LABS PRIVATE LIMITED
(CIN: U80200UP2018PTC110077)
having its Registered Office at
702, 7TH FLOOR, TOWER CV-5, SUPERTECH
CAPETOWN, NOIDA SECTOR-74, GAUTAM
BUDDHA NAGAR, UTTAR PRADESH-201301
.........Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
30th January, 2025 to enable the company to
change its Registered Office from "State of
Uttar Pradesh” to the "State of Bihar”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either  on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address

mentioned below:-
EDUGAON EDUCATION AND INNOVATION
LABS PRIVATE LIMITED

702, 7TH FLOOR, TOWER CV-5, SUPERTECH
CAPETOWN, NOIDA SECTOR-74, GAUTAM
BUDDHA NAGAR, UTTAR PRADESH-201301

For & on behalf of
EDUGAON EDUCATION AND INNOVATION LABS

PRIVATE LIMITED

Sd/-

RAHUL RAJ SUJATA KUMARI
(DIRECTOR) (DIRECTOR)

DIN : 08274297 DIN : 10597629

Date : 05.02.2025 | Place : Noida

Place : Bhilwara
Date : 04,02, 2025

KANORIA ENERGY & INFRASTRUCTURE LIMITED
(Formerly known as & INFRASTRUCTURE LIMITED)
Regd. Office: Hamirgarh-311 025, Distt. Bhitwara, Rajasthan
Website; wew ainfrasiruclure.com, Email: csifkanoria.ong,
CIN: L2519 RIISB0PLCO02077, Phone: 01482-286102, FAX: 01432 286104
NOTIGE OF THE BOARD MEETING

Pursuan! to Regulaton 29 of the SEBI (Listing Obligations and Disclasure Requiremants)
Requialions, 2015, Molice is hereby given that & mesling of the Board of Directors of the
Company will ba held on Friday, 14" Febraany, 2025, at 2.00 p.m. at A-94_ Grean Park, New
Delhi 190016 1o infer-ala consider and approve Un-Audded Fnandal Resulls of the
Company for the quarter and nine month ended 31° December, 2024

(Formrly known as A Infrastructure Limited)

For: Kanoria Energy & Infrastructure Lid,

Sdl-

Kuldeep Kaw|
Direcion

DiIN: 07882201

FORM A

~ PUBLIC ANNOUNCEMENT :
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Violuntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

SHALAKS PHARMACEUTICALS PRIVATE LIMITED

| Name of Corporate Person

Authanty under which Corporate
Parsan i intarporabad reqistarad

4 'Ccrp:lrale.dar':r:,' number | fmiled Ebikty
| idgnaty numbes of Corporate Person
5 | Addrass af the regislerad Ofice and

6 Lnu:.ib:laam coemmencement date of
Canmporala Parson

-4

rrnmier gnd S registralion numbes ol
the Lagquidalor

8 { Last date for submission of claims

bquidation on Monday, February 3, 2025,

{aganslitem 7.

| Date: 04.02.2025
| Placa: New Dalhi

1 | SHALAKS PHARMACEUTICALS PRIVATE LIMITED
2 | Data of incorparation of Corporate Parsan 30t Movember 1977
i Reqisirer of Companies, Oefhi

UraBag0L 197 TPTLET S

c3 Piga House, Karam Pura Commercigl Cerdar, Milan
Princigal effice (il any) of Corporala Persan | Comples, Naw Dalhi-110015
Maonday, February 3, 2025

Marme, atdress, email addrass, talaphore | Name © ASHU GUPTA
Address: 2044, Second Floor, 38,1 Buikding,
23, Maafgarh Road Industial &rea, Oop. DLF
Torwar, Shivajl Mang, Meaw Dalk-110005
E-mail: ashugupla.csigmal.com
Mobile No.: BE350 21740
Regn, No.: BEIPADCIP-RIGILE01 T- 201510943
|AFA Validity upto: 312t Decamiber 2025
5 Wednesday, March 5, 2025
Katice is hereby given that the Shalaks Pharmaceuthcals Private Limited has commenced walintary

The slekehoidars of Shataks Pharmaceuticals Private Limited are haraby callad upan o submil a proaf
| af their daims, on or before Wednesday, March 5, 2025, to ihe ligudatar &l the addrass mentionad

I .
The Enancial credtars shall submif their proof of claims by electronic means oaly, All sther stakeholzers
may sybmithe procf of claims in person, by postorby elecinonic means

i Submission of fakse or misheading proots of claim shall atiract penalties.

Woluntary Liquidator for Shalaks Pharmaceuticals Private Limited
Regn, No.: IBEIIPA-D02P-NOOS38/201 T-201810943

Sdi-
Ashu Gupta
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- o PTG Frse-3-Afts INVIGORATED BUSINESS CONSULTING LIMITED
T o CoCEd IS fafics (eRemom) . (Formeriy Escarts Finance Limited)
USliehd hTEicT: ST WERR, Wie Ha¥ 14, 9 wiaa, swen fefgae dex, wmen, 8 faecti-110025 Yoliga prafer: 874 fhdriier W, Regd. Office: Plot Mo, 19, Industrial Area. Phase-2, Chandigarh- 160002 CIN ; LTO200CH1987PLC033652
Hemée: L17299DL1983PLC163230, TIM: +91 11 61119429 TIvE 8, Rl Sy s, i e, Website: www.ibclItd, E-mail: ibck@ibel Itd; Phone: (128-2250222, 2564222
e M n.ktextiles123@gmail.com, Ss@TEe: www.nktil.com Har), fre et 123401 (gRarom) EXTRACT OF STATEMENT OF STANDALONE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND MINE MONTHS EMDED 31 DECEMBER 2024
31 TR, 2024 A W faardl it i & fow Wesrln sroremifya fadr uftomst @ faremor _ {\31?_[;” NPON Rs. In Lakhs
(drE w9g #) UdcgRT i&d Tdhar Sirdr
] feere Hea @ J5F FUAR 12 WRAK 2025 Quarter ended Year ended
T feret A A et | we o P TR 1230 FolETE7d  FbardieR S.
31.12.2024| 30.09,2024 | 31.12.2023 | 31.12.2024 | 31,12.2023 | 31,03.2024 CTE 8, el qaR W, i No. Particulars sl e el
(arraifa) | (i) | (ot | | (st | ( sreraratifon) | (Svamatfa) T, SEEINE Rﬂcr_n NaTS! 123401 (Unaudited) (Unaudited) {Unaudited)
A . - g; i = 31 fedeR, 2024 @7 W R oA @ : . : =
2| st &g few (e . i i Total income from Operations 5.04 .97 26.34
(SR, STEIfd ey S SR T & g .38 0.73 0.30 1.78 (.05 (.49 fory ®uft & s—craoiferT faciia afor :
3 W%aﬁm%ﬂmww(m) - 1 - — — R R &R ok 9% oAIRd o= B 2 Wed Profit{loss) for the perod | before Tax, Exceptional andlor Extracrdinary fams) 15.60) 0.45 120.23)
( ST TS SRV W 6 ) 0,38 073 .30 | 1.78 0,08 D49 ferg smanfor @t e | 3 Net Profiti{loss) for the pericd before Tax (after Exceptional andior Exdracrdinary items) {5.60) 0.45 (20.23)
4 | R v e &g few (A | _ ) Freee weat @ fore ok S Emsl"’ﬂ_\’/qj 4 Net Prafit{loss) for the period after Tax (afler Exceptional andlor Extraordinary iterms) (5,60 045 (20.23)
15 ST SRS 1 3 ) 0,38 Lk 430 | 176 LRl 048 R YT IR T E,Tq,—,” 5 Tofal comprehensive income for the pencd | Comprizsing Profit / (Loss) for the period {afier {ax) and (5,60 0.45 {18.21)
5 ??r:)%?a? w?mq_;ﬁ ;?T 3;W§r§ ;T: ReII®: 04.02.2025 way e Otner Comprehensive Income (after tax)
(%R ) ] ) B Faid-up Equity Share Captial (Face value of Rz 100- each) 4,017.25 4,017.25 4,17.25
43.03 | 1.4e712 9.30 ! 1.471.83 G| Sva 7 Other Equily {excluding revalualion reserva) as shown in the audited balance sheel of previous year 2 f {21,841.63)
B | e st w5t (= 10 W s ) 849 08 R3.08 page | ®@aee A3 84 8308 1 Eamings per share (of Rs.10/- each) for the period { not annualised): Basic & Diluted (Rs) (0.0138) 0.0011 {0.0504)
T | o (e st @ G S | T T TG ey, Rl Notes:- i
e 7 2023-22 ¥ @I g T waRia _ | _ _ M PEr e e 441 o ;’2‘“ A fafeeT arffare 1. Theturnover income is NIL postto change of name and business activiies. EE' ] '-:HE
, , — &I —110001 Z. The above is an extract of the detaled format of Quarerly Financial Results filed with the Stock ™ T -.Hs,;,zt';'l""’
B | o S SR (3. 10/~ 1 SR ) ' 01 T ARG (ishar raH) 1908 B Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) -l geit
: ; g B
[ 3 Eﬁi g EE l::l'g: gg} 35} EEE e 12 9 13 & W ufsa Regulabions, 2015, The full format of the Cuartery & Year to dale Financial Resulls are availabieon - *0s ¢ ;
2 ST - e - 9% vd i weenslt &1 < wOl A agen the Stock Exchange website www.bseindia com and on the Company's website www.ibci@ibcl Itd “fﬂr R By Order of the Board
1 , 2024 <h! HHE 3 & EDl 1993 DI GRT 19(4 and can also be accessed by scanning the Quick Response Code: o B 0F Invigoes usingss Lonsulting Limie
31 femwR, el fomet & fou wafRa st faie aomdi o1 fereror TR P (@) & 3t Afew by q ! For Invigorated Busi C lting Limited
(g w0 H) 4y 4. 85,2023 foid: 24.01.2025 : E].n TR Sl
fort P — fFaw §o fafics  smacw Ashok Kumar Behl
e A o < . EIEE:FF'EWEDESM p—_— Whole-time Director
31.12.2024|30.09.2028| 31.12.2023 | 31.12.2024| 31.12.2023 |31.03.2024 it Wy v RiE W@ o e TROTAN DIN : 10146834
(@it | (rerETde) | (o) | (et | (et ) | (et ) —— wfcardt
V| et @ g am (6783.20) [ 1548185 | (208.77) | 12205.02 | 211202 | 7323.06 i “ﬁg—aa < oA :/E‘jf ?g“%ﬁ‘iwﬂag
Z m%ﬂﬁaﬁﬂﬂ/(ﬂﬁ) ) Z_ < | Qa-m
| o e o s et 4 ) (BBOB.11) | 15471.00 | (307.82) | 12170.78 | 2083.20 | 726483 ;‘Tm %ﬂ’%’i jw/fﬁiﬁ Bﬁ%ww_;—jﬂ' S Iaslal ég
Il wﬁx%gﬁaaww(aﬁ). e g o ueh g AR 2/51 WES : L64200HP1987PLC007466
( SR Ay ST SRR T 3 ) NI, ooy [ (o — — TR TSl welip—2 A < 7 e 65, \H\- traﬁqrcramrfaar 8, sOaTIoTaT Praddd, TaTgIc, Tod- 173213 (Rargas uar)
18] & 3 y a3 el U Ryeed wede ffics, w406
e YeR demer 11 7 feedh 48 T W A e o S s erse : www.hfcl.com, -3 : secretarial@hfcl.com, gAY : 91-1792-230644, Bsaer &.: 91-1792-231902
(YT A/ AT LN Hel o qg=d) —29 WareX
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s)z)a;ﬁa%? SR (R, | oo e e | Statement of Standalone and Consolidated Unaudited Financial Results for the Quarter and Nine Months Ended December 31, 2024
4) S A
o W)'(Tm'a') oo (Rs. in Lakhs, unless otherwise stated)
6) A (eR) Standalone ! Consolidated
— ) _ P~ Quarter Ended Nine Months Ended | Year Ended Quarter Ended Nine Months Ended | Year Ended
Eal SCEVACKIRINEC: 194 /222, R H&AT 93/ /5/2 (1-16 Particulars December | September | December | December | December | March 31 December | Se
o - ptember | December | December | December | March 31,
e e Efﬁj‘f@ﬁ T B A 31,2024 | 30,2024 | 31,2023 | 31,2024 | 31,2023 2024 31,2024 | 30,2024 | 31,2023 | 31,2024 | 31,2023 2024
%%ﬁ ﬁ;@ﬁ“ﬂ‘i ;3%‘_ 7 1, aite: diEeR Arare, ST (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited)
S | Total Revenue from Operations 3.76 342 85 361.14 622.92 854 81 1,178.10 1,55.442.99;’ 1,95,185.65| 151,057.65| 53258344 43790966 62347861
Safd, g1 FWR IfealRad IURSBAT / Ae—SURGBAT / TRER / FTHdbd] <d IR Fb H : ) |
frer <3 2, iy o 9 B¢ Rafag SeTedlel S T o 9 T ) R 2 |Net Profit / (Loss) for the quar!rrenf (1,335.93) (537.14)| (2597.23)| (3,506.85)| (5688.48) (7,187.55)| (7.890.41)] 6.743.54 4,072.59 211887 2112784 2173404
e Smar & fo5 o1 wite wised d& fafics @ iffga ffert 7 SR aftfa fafet peniod (before Tax, Exceptional and /o
W S el @ w8 @ A ufdd S SRR @ Ot 13 (4) @ ded ved wikhar Exfraordinary ltems, and share in loss
BT TN HRA 8T HIW Elﬁi?r gfera <4qf?1u|"q’\’ gﬂqv_faq? Tl Eb‘{_f%l?ﬂ ERENEIRGE of joint venture)
o o o 4 g;:g;‘%%;:wm;:ggj 3 |Net Profit/ (Loss) for the quarteriperiod|  (1,335.93)|  (537.14)| (2.597.23)| (3.596.85)| (5.688.48)| (7,187.55)| (7.890.41)] 6.74354] 4072859 211887 21,127.84| 44,768.66
B ok Sth WuRnll /qRE aRGuRE & Wi B1g A oFed o1 Wi Bigea 9 before Tax (after Exceptional and for
fafies & geb & o | Extraordinary Items and share in loss
@I T TR /i SR, of joint enture)
Reti: 05022025, Sl Sl S B B 4 |Total Comprehensive Income for the| (1,344.87) 938.33| (2,58157)| (2003.06)| (5067.18) (6,582.30) (5353.55) 770740 254892 523060 1257360 2666868
ST ST tFISeI'\'T [i7) (T ST R i) quarten'perind (after Tax and Non-
;an%m HRfT: § BN, Wm &R erd, | T-I':I;’ %, 1/2 aﬁ'\rﬁlzra%zé’r, 3w Controlling Interast)
, BRAT TR R s, Iofiget o ars |, e, —560071 - : - .
T i St e e i 5 | Equity Share Capital (Paid-up) 33,060.57| 33029.52| 3294862 3306057 3204862 3207212| 3306057 33,02052| 32.94862| 3306057 3294862) 32,972.12
feeef—110005. 6 |Other Equity (Excluding Revaluation MLA MLA MLA. hLA. N.A.| 17934432 MA. M.A. M.A. M.A WA 2,01,342.00
Reserve] as shown in the Audited
--I P RT ANT“ Balance Sheet
i . M i 0 _ 7 |Earnings Per Share (EPS) before and
Wh||5t care s tﬂkE'I'"I pl’lﬂ!’ o EﬂCEﬂTHHEE ':I'I B.d\I’EI'TIEIﬂg after Eﬂhﬂﬂldfnﬂﬁ' items {Uf Rs 0J-
copy, it is not possible to verify its contents. The Indian each, fully paid up)
Express (P) Limited cannot be held responsible for such a. Basic EPS (Rs) (0.41) 0.29 (0.76) (0.60) (1.53) (1.98) {1.30) 1.95 0.61 0.79 33 T.13
contents, nor for any loss or damage incurred as a b, Diluted EPS (Rs) (0.41) 0.29 (0.76) (0.60) (1.53) (1.98)| (1.30)| 1.54 0.58 0.79 3.27 7.07
result of transactions with companies, associations or The above is an extract of the detailed format of Quarter and Nine Months Ended Financial Results filed with Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure
individuals advertising in its newspapers or Publications. Requirements) Reqgulations, 2015. The full format of the Quarter and Nine Months Ended Financial Results is available on the Company’'s website www.religare.com and Stock Exchanges' website
We therefore recommend that readers make www.nseindia.com and www.bseindia.com.
necessary inquiries before sending any monies or For and on behalf of the Board ﬂfﬂil‘ﬂﬂﬂgﬂf
¥ - " . 5
E:':-'T::rtr'llg mt? any agrezm&rl;}ls with ElmvErtlsem or Place: New Delhi Dr. Rashmi Saluja
0 h g"”se acting on an advertisement in any manner Date : February 03, 2024 Executive Chairperson
W ver. : . - P —
i Phone: 011 - 44725676 | Website: www.religare.com | E-mail: investorservices@religare.com

'. . www.readwhere.com . . .



